FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
WJE CONSULTING SERVICES PRIVATE LIMITED

. Name of Corporate Person

WJE Consulting Services Private
Limited

N

Date of Incorporation of Corporate Person

September 28, 2015

w

. Authority under which Corporate Person
is Incorporated / Registered

Registrar of Companies, Mumbai
Ministry of Corporate Affairs

b

Corporate Identity Number/Limited Liability
Identity Number of Corporate Person

U74900MH2015FTC268750

o

. Address of the Registered Office and
Principal Office (if any) of Corporate Person

E-309, Crystal Plaza Premises Co.
Op. Soc. Ltd., 3rd Floor Room-A,

Link Road, Opp. Infinity Mall,
Andheri (West), Mumbai - 400053

S

Liquidation Commencement
Date of Corporate Person

January 17, 2025

~

. Name, Address, Email Address,
Telephone Number and the
Registration Number of the Liquidator

Bathiya Restructuring Services
Private Limited

Address: 917, Solaris One,

N.S. Phadke Road,

Andheri East, Mumbai - 400069
Email: liquidator.wje@bathiyare.com
Tel no.: 022 61338200

Registration number: IBBI/IPE-0168/
IPA-2/ 2024-25/50077

I

Last Date for Submission of Claims February 16, 2025
(Relevant forms accessible at serial
number 4 at the link given below:

https://ibbi.gov.in/hi/home/downloads)

Notice is hereby given that WJE Consulting Services Private Limited has
commenced voluntary liquidation on January 17, 2025.

The stakeholders of WJE Consulting Services Private Limited are hereby called upon
to submit proof of their claims, on or before February 16, 2025, to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Sd/-

Mayur Rajendrakumar Popat

Authorised Signatory on behalf of,

Bathiya Restructuring Services Private Limited,

Liquidator of WJE Consulting Services Private Limited

Registration number: IBBI/IPE-0168/IPA-2/2024-25/50077

Validity of authorisation for assignment: June 30, 2025

Date: January 20, 2025  Place: Mumbai
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NOTICE is hereby given that my client Mr. Mitesh Mistry is selling his flat no. 201,
2nd floor, A-wing, Building no. 44, Shri Shastri Krupa CHS Limited, Manish Nagar, 4
Bungalows, Andheri West, Mumbai - 400053 to Mrs. Savita Vivek Thakur. That in the
chain of previous Agreement for Sale, the 7th Agreement for Sale dated 28.12.2006 vide
documentno. 11975/2006 registered on 28.12.2006 i.e. entered into between my client
and Mrs. Meeta Kamal Manek and Mr. Ghanshyamdas Kamal Manek, the name of the 2nd
owneri.e. Mr. Ghanshyamdas Kamal Manek has been wrongly mentioned as above which
should have been recorded and mentioned as Mr. Kamal Ghanshyamdas Manek. The said
Mrs. Meeta Kamal Manek and Mr. Kamal Ghanshyamdas Manek Purchasers had while
purchasingthe above flatvide Agreement for Sale dated 18.05.1995 had mentioned their
names as Mrs. Meeta Kamal Manek and Mr. Kamal Ghanshyamdas Manek which has also
been recorded in share certificate no. 9 issued by the said society.
That my client had purchased the said flat no. 201 as mentioned above from Mrs. Meeta
Kamal Manek and Mr. Kamal Ghanshyamdas Manek. Hi , While ingthe Sale
Deed dated 28.12.2006, name of Mr. Kamal Ghanshyamdas Manek was wrongly
mentioned in the said Sale Deed as Mr. Ghanshyamdas Kamal Manek which is one and
the same person.
Thatitis now 18 years and there are no claimants of Mr. Kamal Ghanshyamdas Manek and
/or Mr. Ghanshyamdas Kamal Manek for flat no. 201, 2nd floor, A-wing, Building no. 44,
Shri Shastri Krupa CHS Limited, Manish Nagar, 4 Bungalows, Andheri West, Mumbai -
400053 till publishing of this notice. As such any/all person/s having or claiming any
right, title, claim or interest in respect or objection of whatsoever nature in respect of the
said FlatNo. 201, 2nd Floor, situated in Shri Shastri Krupa CHS Limited or any part thereof
whether by way of sale, ownership, transfer, exchange, charge, encumbrance,
assignment, gift, tenancy, sub-tenancy, lease, sub-lease, possession, covenant, license,
lien, inheritance, mortgage, possession, pledge, charge, trust, maintenance, donation,
easement, lis pendens or under any decree, Order or Award passed by any Court, Tribunal
(Revenue or Arbitral) or Authority or otherwise howsoever or otherwise however are hereby
requested to make the same known in writing to the undersigned at his below mentioned
address within a period of 14 days from the date of thisinstance Notice of his/her/its such
claim, if any, along with all supporting documents duly certified in that regard, failing
which the rights and title with respect to the said Flat No. 201, 2nd Floor, situated in Shri
Shastri Krupa CHS Limited shall be deemed to be clear, undisputed and unencumbered &
the claim(s), if any, of such person / entity shall be treated as waived and/or not binding
on my client and/or abandoned and my client shall proceed with the sale of the said Flat
No.201, 2nd Floor, situated in Shri Shastri Krupa CHS Limited as mentioned above.

Mumbai
Dated : 20.01.2025

Anees S. Kazi
Advocate
3, Silva Dwell, 447, Pitamber Lane,
Near Canara Bank, Off. S. B. Cross
Road, Mahim (W), Mumbai 400016

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

WJE CONSULTING SERVICES PRIVATE LIMITED
. Name of Corporate Person WJE Consulting Services Private
Limited
September 28, 2015
Registrar of Companies, Mumbai
Ministry of Corporate Affairs
U74900MH2015FTC268750

N

. Date of Incorporation of Corporate Person
. Authority under which Corporate Person
is Incorporated / Registered

Corporate Identity Number/Limited Liability
Identity Number of Corporate Person

. Address of the Registered Office and
Principal Office (if any) of Corporate Person

w

b

[}

E-309, Crystal Plaza Premises Co.
Op. Soc. Ltd., 3rd Floor Room-A,
Link Road, Opp. Infinity Mall,
Andheri (West), Mumbai - 400053

January 17, 2025

S

Liquidation Commencement

Date of Corporate Person

. Name, Address, Email Address,
Telephone Number and the
Registration Number of the Liquidator

~

Bathiya Restructuring Services
Private Limited

Address: 917, Solaris One,

N.S. Phadke Road,

Andheri East, Mumbai - 400069
Email: liquidator.wje@bathiyare.com
Tel no.: 022 61338200

Registration number: IBBI/IPE-0168/
IPA-2/ 2024-25/50077

February 16, 2025

(Relevant forms accessible at serial
number 4 at the link given below:
https://ibbi.gov.in/hi/home/downloads)
Notice is hereby given that WJE Consulting Services Private Limited has
commenced voluntary liquidation on January 17, 2025.

The stakeholders of WJE Consulting Services Private Limited are hereby called upon
to submit proof of their claims, on or before February 16, 2025, to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Sd/-

Mayur Rajendrakumar Popat

Authorised Signatory on behalf of,

Bathiya Restructuring Services Private Limited,

Liquidator of WJE Consulting Services Private Limited

Registration number: IBBI/IPE-0168/IPA-2/2024-25/50077

Validity of authorisation for assignment: June 30, 2025

Date: January 20, 2025  Place: Mumbai

oo

. Last Date for Submission of Claims

Form No. 3
[See Regulation-15(1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703

Case No.: 0A/1250/2024
Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
BANK OF MAHARASHTRA
A\
THE CREME CAFE AND PETSHOP

o VRUSHALI MADHUKAR PARDALE

(1) THE CREME CAFE AND PETSHOP VRUSHALI MADHUKAR PARDALE
D/W/8/0-Vrushali Madhukar Pardale Survey No. 192/3, Kalyan Shil Road,
Near Desai Naka, Desai, Kalyan, District Thane 421204 Thane,
maharashtra-421204
Also At:- Survey No 192 3 Kalyan Shil Road Near Desai Naka, Desai
Kalyan Thane, Maharashtra -421204
Also At:- D-603 Casa Bella Gold Maxima Palava Near Xperia Mall Dombivali
Thane, Maharashtra -421204
Also At:- Flat No 802 A Wing Utopia Palava Casa Bella Gold Dombivali
EastKalyan Thane,maharashtra-421204

SUMMONS

Whereas, 0A/1250/2024 was listed before Hon'ble Presiding Officer / Registrar
on 04/09/2024.
Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of
debts of Rs. 26,10,198.50/- (application along with copies of documents etc.
annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants
are directed as under:-
(I) to show cause within thirty days of the service of summons as to why relief

prayed for should not be granted;
(i) todisclose particulars of properties or assets other than properties and assets
(iii

Exh. No.09

specified by the applicant under serial number 3A of the original application;
you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties;
you shall nottransfer by way of sale, lease or otherwise, exceptin the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number
3Aof the original application without the prior approval of the Tribunal;
you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof furnished
to the applicant and to appear before Registrar on 03/03/2025 at 10:30A.M.
failing which the application shall be heard and decided in your absence.
Given under my hand and the seal of this Tribunal on this date : 17/01/2025
Sd/-
Signature of the Officer Authorised to issue summons.

Prashant Samdale
Assitt Registrar
DRT-lIl, Mumbai

Note:Strike out whichever is not applicable.

www,freepressjournalin

Asset Recovery Branch
Navi Mumbai Zone, Bank of India Building, Plot No.
e e banting 11, Sector 11, C.B.D. Belapur, Navi Mumbai — 400
614, Email: Arb.NaviMumbai@bankofindia.co.in.

| ___________POSSESSION NOTICE

Whereas, (For immovable property)

The undersigned being the Authorised Officer of Bank of India under the Securitisation
and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 and
in exercise of powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 (No. 3 of 2002) issued demand notice dated
24.04.2024 calling upon the Borrower/ Proprietor /Mortgagors / Guarantors- M/s. Sona
Enterprises HUF, Mr. Sunil Arjandas Lalwani, Mr. Sagar Sunil Lalwani, Ms. Soniya
Sunil Lalwani, Mr. Kamlesh Arjandas Lalwani, Mrs. Rita Sunil Lalwani, to repay the
amount mentioned in the notices aggregating Rs. 2,34,15,353/- (Rs. Two Crores Thirty
Four Lakhs Fifteen Thousand Three Hundred Fifty Three Only) within 60 days from the date
of the said notice.

The borrower/proprietor/mortgagor/guarantors having failed to repay the amount,
notice is hereby given to the borrower/proprietor/mortgagor/guarantors and the public in
general that the undersigned has taken Symbolic possession of the property described
herein below under Section 13(4) of the said Act read with rule 8 of the said rules on the
18th day of January for the year 2025.

The borrower/secured debtor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with property will be subject to the charge of
the Bank of India for an amount of Rs. 2,34,15,353/- (Rs. Two Crores Thirty Four Lakh
Fifteen Thousand Three Hundred Fifty Three Only) plus further interest thereon.

The borrower’s attention is invited to the provisions of sub- section (8) of section 13 of
the SARFAESI Act, in respect of time available, to redeem the secured assets.

All that part and parcel of the property being Flat No. 301, 3rd Floor, Shalu Palace, Plot No.
661, Sheet No. 60, Chopra Court Turning, Near Syndicate Bank, Ulhasnagar — 2,
Boundaries of the Building: East: Guddu Palace/Passage/Flat No. 302, West: Ganpati
Pllaza Building/ Building Wall, North: Road/Regency Tower/Building Wall, South: Luv Kush
Tower/Duct Area/Flat No. 305.
Date : 18.01.2025

dep o Sfeen

Bank of India BOI

[Rule 8 (1)]

Sd/- Authorised Officer,

(Auction Sale/bidding would be conducted only through

™ Saraswat
«

Bank

Saraswat Co-operative Bank Ltd.

(Scheduled Bank)

Recovery Dept : 74-C, Samadhan Building, 2nd Floor, Senapati Bapat Marg (Tulsi Pipe Road), Dadar (W), Mumbai-400028
Phone No. : 8657043713-715, 8828805609

A 0 A

heite h m

faesi

itiger.net)

Ntp:

SALE OF

ACT, 2002.

IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST (SARFAESI)

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has
taken over possession of the following assets u/s 13(4) of the SARFAESI Act. Public at large is informed that e-auction
(under SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank’s dues will be
held on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT RECOURSE” as specified hereunder :

Name of the Borrower/

A. Date of Demand Notice

Description of Assets l.

Reserve Price

Co-Borrower/Mortagagors B. Amount of Demand Il. EMD
Notice lll. Bid increment
C. Possession Type/Date Amount
Borrower/Mortgagor : A) 30.07.2022 Flat No. 9 on 1st Floor|l. Rs. 15.40 Lakh
Mr. Bhayade Jaywant Govind B) Physical / 26.07.2023 [Admeasuring about :|| Rrq 154 Lakh
Co-Borrower/Mortgagor : g 316.40 sq. ft Carpet area],| =~ "~
Mrs. Bhayade Sandhya Jaywant C) Rs. _13,97,179/- In the Building Known as |!ll- Rs. 0.25 Lakh
(Rupees Thirteen Lakh|vasant Nagar Co-op.|Date/Time of Inspection
Ninety Seven Thousand Housing Society Ltd.|g1.02.2025
One Hundred Seventy-|Building No. 3, Survey No.|4.00 p.m. to 5.00 p.m.

Nine Only) as on|.

28.07.2022 with further |Newali Post Aada Tal me |
interest thereon Panvel Dist-Raigarh - foléYZng;Sbmlssmn
410201 owned by Mr. Up 10 5.00 p.m.

1/1+2+3A, Village

Jaywant Govind Bhayade
& Mrs. Sandhya Jaywant
Bhayade.

' |Last Date/ Time for EMD

Date/ Time of E-Auction
11.02.2025

[See Regulation-15(1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703

Case No.: OA/763/2024

Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

BANK OF MAHARASHTRA
Vs
MRUTUNJAY PRATAP V. SINGH
To. MRUTUNJAY PRATAP V. SINGH

(3) MS Orbits Infra Developers

26, 27 Chawla Complex Sector 15 Cbd Belapur Navi Mumbai Navi Mumbai,
Maharashtra-400614

Exh. No.09

SUMMONS

Whereas, OA/763/2024 was listed before Hon'ble Presiding Officer / Registrar

on 20/06/2024.

Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of

debts of Rs.39,68,300/-(application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

aredirected as under:-

(i) to show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) todisclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such

other assets and properties disclosed under serial number 3A of the

original application, pending hearing and disposal of the application for

attachment of properties;

you shall nottransfer by way of sale, lease or otherwise, exceptin the ordinary

course of his business any of the assets over which security interest is created

and/ or other assets and properties specified or disclosed under serial number

3Aof the original application without the prior approval of the Tribunal;

you shall be liable to account for the sale proceeds realised by sale of

secured assets or other assets and properties in the ordinary course of

business and deposit such sale proceeds in the account maintained with

the bank or financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 05/03/2025 at 10:30A.M.

failing which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date : 17/01/2025

GEID

Note:Strike out whichever is not applicable.

Sd/-
Signature of the Officer Authorised to issue summons.

Prashant Samdale
Assitt Registrar
DRT-Ill, Mumbai

PUBLIC NOTICE
(ORDER V, RULE 20 (1-A) OF C.P.C. FOR PUBLICATION)

IN THE BOMBAY CITY CIVIL COURT AT BOMBAY
NOTICE OF MOTION NO. 5787 OF 2024
IN

B.C.C.C. SUIT NO. 3977 OF 2024
ATUL CHHOTALAL AJMERA, }
Age : 55 years; Occ.: Business, having his }
Residence at B-6, Pramukh Palace, V. L. }
Mehta Road, JVPD Scheme, Juhu, }
}

Mumbai - 400 049. PLAINTIFF

Versus
1. PAWAN CHANDULAL KHEMANI,
Age years, Occ.: Business.
2. MRS. KAMAL CHANDULAL KHEMANI,
Age years, Occ.: Business,
Both residing at 403, 4th Floor, Baba House,
86, Sir M. V. Road, Opp. PVR Cinema, Nr.
Guru Nanak Petrol Pump, Andheri (East)
Mumbai - 400 093, AND / OR
Flat No. 1505, Tower - B, Runwal Elegante
Near Lokhandwala Circle, Andheri (West)
Mumbai - 400 053.

D e ale i el e el e el aln el ad

DEFENDANTS

To,
1. PAWAN CHANDULAL KHEMANI,
2.MRS. KAMAL CHANDULAL KHEMANI,
Abovenamed Defendants.

TAKE NOTICE THAT this Hon’ble Court will be moved before His Hon'ble Judge
Shri. U. C. Deshmukh on 15th day of Feburary, 2025 at 2.30 p.m. (IST), in the forenoon or
so soon thereafter as Counsel can be heard by the Counsel on the part of the Plaintiff
abovenamed for the following reliefs :-
(a)  The Plaintiff is further entitled for relief that pending the hearing and final disposal
of present suit the Defendant’s their agents or servants or their officers or any other person
claiming through them be restrained from doing any further acts of encumbrances or
creating any third parties rights in pursuance to Agreement for sale dated 27th November,
2019 by and between the Plaintiff and Defendants was entered into and registered before
the Sub-Registrar of Assurances at Serial No. BDR-17-13298 of 2019 dt. 27/11/2019 and
in respect of suit flat premises being Flat No. 1201 on 12th Floor in Tower “C” of the building
known as “Runwal Elegante” admeasuring an area of 1925 sq. mtrs. Carpet area, situated
at Emerald, Old Kamat Club, Lokhandwala Complex, Andheri (West), Mumbai - 400 053
along with two car parking space bearing No. 80 and 90 (both independent) at Podium
level 3, situated on Survey No. 41 (pt) of village Oshiwara, TK.: Andheri, Mumbai
Suburban District.
(b)  The Plaintiffs are further entitled for relief that pending the hearing and final
disposal of the present suit, Plaintiff is willing to restore back the benefits derived under
Agreement for sale dated 27th November, 2019 by and between the Plaintiff and
Defendants was entered into and registered before the Sub-Registrar of Assurances at
Serial No. BDR-17-13298 of 2019 dt. 27/11/2019 being an amount of Rs. 2,30,00,000/-
(Rupees Two Crore Thirty Lakhs Only) or any other amount as the Honourable Court
deems fitand directs.

(c) Interim and ad-interim reliefs in terms of prayer (a) and (b) above.
(d)  Anyotherorderas this Court deems fit.
Given under my hand and the seal of this Hon’ble Court.
Dated this 8thday of January 2025.
Deputy Registrar
Sealer City Civil Court,
Bombay

This 8th day of January 2025.

ADV. TEJAS H. BHATT & ADV. SALONI C. SATHE
Advocates for the Plaintiff,
201, Motlibai Wadia Building, S. A. Brelvi Road, Mumbai - 400 001.

@panousing
Finance Limited
Clhar Ki Baat

APPENDIX -1V-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVABLE PROPERTY/IES
E-AUCTION-SALE NOTICE FOR SALE OF IMMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND

ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)
Reg. Off.:- 9 Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Ph.:-011-23357171, 23357172, 23705414, Web:-www.pnbhousing.com
BRANCH OFF.: OFFICE NO. 6-B, FIRST FLOOR, NEEL EMPRESS CHSL, PLOT NO.92-93, SECTOR 1/S, NEAR HDFC CIRCLE, NEW PANVEL, MAHARASHTRA - 410206 ,

Limited/Secure

Notice is hereby given to the public in general and in particular to the borrower(s) & guarantor(s) indicated in Column no-A that the below described immovable progerty (ies) described in Column no-D

mortga ed/charged to the Secured Creditor, the constructive/Physical Possession of which has been taken (as described in Column no-C) by the authorized O

Creditor, will be sold on “AS IS WHERE IS, AS IS WHAT IS and WHATEVER THERE IS BASIS” as per the details mentioned below.Notice is hereby
mortgagor(s)/Legal Heirs, Legal Representative, (whether Known or Unknown), executor(s), administrator(s), successor(s), assignee(s) of the respective borrowers/ mortgagor(s
the case may be indicated in Column no-A under Rule-8(6) & 9 of the Security Interest Enforcement Rules, 2002 amended as on date. For detailed terms and conditions of the sale, please refer to

the link provided in M/s PNB Housing Finance Limited/secured creditor’s website i.e. www.pnbhousing.com.
Reserve [E

icer of M/s PNB Housing Finance
iven to borrower(s)/
();(since deceased) as

*Togelher with the further interest @18% p.a. as a|
authorized Officer of PNB Housing

Loan No. Name of Demanded | Nature of Description of the MD |410% Last Date of | BidIncr [ Inspection Date of Known Encu-
the Borrower/Co-Borrower Amount & | posses: Properties mortgaged Price | of RP) (F)| Submision | emental Date & Auction & Time| mbrances/Court
[Guarantor/Legal heirs(A) Date (B) sion (C) (D) (RP) (E) of Bid (G) | Rate (H Time (1) () Case if any (K

HOU/PNVL/0318/510429 Yatish D Rs. 1001 1st Flr, Plot No 75, Parshva Elite,|  Rs. Rs. |04-02-2025( Rs. 27-01-2025 05-02-2025 | Not Known
Puthran [ Kartha Mohankumar Cargo | 1,42,25,847.08 | Physical | Sector 12, Vashi Navi Mumbai, Vashi, |1,36,52,000|13,65,200 50,000 | Between 12:00 | Between 2:00
Care International B.O.:Panvel 4 26-11-2019 Thane, Maharashtra-400703 PM To 4:00 PM | PM To 3:00 PM
plicable, incidental expenses, cost, charges etc. incurred upto the date of payment and/or realization thereof. ** To the best knowledge and information of the

inance Limited, there are no other encumbrances| claims in respect of above mentioned immovable/secured assets

except what is disclosed in the Column No.-K. Further such

to be

paid by the ful purchaser/bidder at his/her end. The prosp p

column no-K. Inc\uding but not limited to the title of

makin? Offer(s). The
consideration amount within 15 days from the date of expiry of mandatory period of 1

PLACE:- PANVEL, DATE:- 18.01.2025

(1.) As on date, there is no order restraining and/or court injunction PNBHFL/the authorized Officer of PNBHFL from selling, alienating and/or disposing of the above immovable properties/secured assets and
status is mentioned in column no-K 32.) The pros?ective purchaser/bidder and interested parties may inde endentlé take the inspection of the pleading in the proceedin%s/orders passed efc. if any, stated in
the documents of the title pertaining thereto available with the PNI
idder(s) has to sign the terms and conditions of this auction along with the Bid Form. (3.) Please note that in terms of Rule 9(3) of the Security
bidder(s)/the purchaser is legally bound to deposit 25% of the amount of sale price, (inclusive of earnest money) on the same day or not later than next working day. The sale may be con
(bidder(s) only after receipt of 25% of the sale price by the secured creditor in accordance with Rule 9(2) of the Security Interest (Enforcement) Rules, 2002. The remaining 75% of the s sale consideration amount
has to be deposited by the purchaser within 15 days’ from the date of acknowledgsement of sale confirmation letter and in default of such deposit, the authorized officer shall forfeit the part payment of sale
days mentioned in the sale confirmation letter and the property/secured asset shall be resold as per the provisions of Sarfaesi
Act. (4.) Mis C1 India Private Limited would be assisting the Authorised officer in conducting sale through an e-Auction having its Corporate office at Plot No. 68, 3rd Floor, Sector 44, Gurgaon,
Haryana 122003 Website - www.bankeauctions.com For anmassistance related to inspection of the property or obtaining the Bid Documents and for a?,y
to co-ordinate with Mr. ANWAR MULANI AND RAJEEV CHANDRA Toll Free : 1800 120 8800, E-Mail: auctionép

(s)/bidders are pendently ascertain the veracity of the mentioned encumbrances.

HFL and satisfy themselves in all respects prior to su mimngtender/bid ap&)licatlon form or
Interest ( nforcementg ules, 2002, the

irmed in favour of

other query or for registration, you have
nbhousing.com, is authorised Person of PNBHFL or refer to www.pnbhousing.com.
SD/- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

Place : Ulhasnagar Bank of India 3.00 p.m. to 4.00 p.m.
The auction will be conducted through the Bank’s approved service provider M/s e-Procurement Technologies
Form No. 3 Limited (Auction Tiger). Bid form, Terms & Conditions of the said Sale/Auction, and procedure of submission of

Bid/Offer, are available from their website at https://sarfaesi.auctiontiger.net and Recovery Department.
STATUTORY NOTICE AS PER RULE 8(6) of SARFAESI ACT, 2002

mentioned Auction date.

Date : 20.01.2025
Place : Panvel

This notice also be considered as a notice to the Borrower/s, Partners, Guarantors & Mortgagors of the said
loan, to pay the dues in full before the date of sale, failing which the property will be sold on the above-

Sd/-
Authorised Officer
For Saraswat Co-op. Bank Ltd.

Public Notice For E-Auction For Sale Of Inmovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office at Plot No.
98, Udyog Vihar, Phase-1V, Gurgaon-122015 (Haryana) and Branch Office at Kadam Building, First Floor, Opp Suman Medical, Badlapur West-421503, Gr
Floor, Sai Anand Pride-B, Duber Naka Ghhoti Sinner Road, Sinnar,Nashik-416520, VASHI BSEL TECH PARK B 1006 HFC ( Office No.1006 , B wing, 10th
floor, bsel tech park, Sec no 30, vashi staOon 400706 ), IIFL House Sun Infotech Park Road No. 16V Plot No.B-23 , Thane Industrial Area Wagle Estate Thane
- 4009604, 213, 2nd floor, Yash Padma Arcad, Boisar Tarapur Road, Boisar (West) — 401501,Dist — Palghar, Office No.709,7th Floor,Global Business
Hub,Near World Trade Centre,Kharadi Pune-411014 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002(hereinafter “Act”). Whereas the Auhorized Officer (“AO”) of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S
13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE
BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Hundred and Forty One

Borrower(s) / Demand Notice Description of the || ble | Date of Symbolic P i Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset 07-Mar-2024 Rs. 20,05,000 /- (Rupees
[Guarantor(s) __[4g.pec-2023 Al That Part And Parcel OF The Property( ol Outstanding Twenty Lakh Five

1. Mr. Satva Govind | Rs. 2349841.00/- (Rupees | Bearing Flat No 02, Ground Floor, Building As On Date 09-Jan-2025 Thousand Only)
Tupsamindre Twenty Three Lakh Forty | No- F2, Kalyani Sai Vishwa, Gat No 138/p, |_AS 9n Date 99-Jan- Earnest Money Deposit (EMD)
2. Mrs. Adnyan Nine Thousand Eight Harsool, Sawangi , Jalgaon , Aurangabad, | Rs. 26,93,996 /- }Rupees Twenty

Atmaram Edke Maharashtra, India, 431001 Area| Six Lakh Ninety Three Thousand Rs. 2,00,500/- (Rupees

Ganesh Dongare
3. Jay Dresses
fPros ect No

Seven Thousand Eight
Hundred and Forty Six Only)

3. Diya Electronic Admeasuring (in Sq. Ft.): Property Type: [ Nine Hundred and Ninety Six Only) | Two Lakh Five Hundred
{Pros ect No Bid Increase Amount __|ouper_built_up_area , Built_up_area , Only)
L10232214) S—rnne o 1 ]cCarpet_area Property Area: 633.00 ,
Rs. 25,000/- (Rupees Twenty | 585,00 487.00
Five Thousand Only) T

1. Mr. Ganesh 20-Jun-2024 Al that part and parcel of the property 07-Nov-2024 Rs. 25,67,000/- (Rupees
Ramesh Dongare  |Rs, 2787846.00/- (Rupees | bearing Flat No. 302, 3rd Floor, Sai Dham, Total Outstanding Twenty Five Lakh Sixty
2. Mrs. Sarita Twenty Seven Lakh Eighty | Survey No. 6/1/2, Village Mamurdi, Haveli, | a5 On Date 9-Jan-2025 Seven Thousand Only)

Pune, Maharashtra, India, 412303 AREA

ADMEASURING (IN SQ. FT.): Property
pe: Super_ Built_Up_Area,

Earnest Money Deposit (EMD)
Rs. 2,56,700/- (Rupees

Rs. 29,83,249 /- (Rupees Twenty
Nine Lakh Eighty Three Thousand

Yogesh Gunjal
3. Priyanka Pan
Stall

{Prospect No
L10316981)

Thousand Nine Hundred and
Twenty Nine Only)
Bid Increase Amount

Rs. 25,000/- (Rupees Twent;
Five Thousand Only)

1 Cts Village Talegaon Dabhade, Taluka

L10228347) |_Bid Increase Amount 3 r o Aven Property Area: 540,00, | Two Hundred and Forty Nine Only) Two Lakh Fifty Six
Rs. 40,000/- (Rupees Forty | 35800 (Area admeasuring 575.40sq. ft. Thousand Seven Hundred
Thousand Only) Only)
1. Mr. Sachin 17-Sep-2024 All That Part And Parcel Of The Propel 22-Nov-2024 Rs. 25,76,000 /- (Rupees
Suresh Sable Rs. 2595963.00/- (Rupees | Bearing Flat No.201, Floor No. 2, Wing Total Outstanding Twenty Five Lakh Seventy
2 Mrs. Arpana | Twenty Five Lakh Ninety Five| Urbano, Thanekar Civic, Thanekar CVic|  As On Date 9-Jan-2025 Six Thousand_Only)
SPECh'” Sabale Thousand Nine Hundred and | Constructed On Gut No 133 Hissa No 2 Earnest Money Deposit (EMD)
Mg; $§§§° Sixty Three Only) Near Tharwani Arena Vadavali Gaon | Rs. 27,15,438 |- (Rupees Twenty
) [ Bid Increase Amount | Chikhloli Ambernath Thane 421503 Area | Seven Lakh Fifteen Thousand Four (Rs. 2,57,600/- (Rupees Two
= = ST Admeasuring (in Sq. Ft.): Property Type: | Hundred and Thirty Eight Only) | Lakh Fifty Seven Thousand
Rs. 40,000/- (Rupees Forty | Saleable_area, Carpet_area Property Six Hundred Only)
Thousand Only) Area: 672.00, 448.00 (Area admeasuring
636sq.ft.)
1. Mr. Vaishali 18-Sep-2024 All That Part And Parcel Of The Property 11-Dec-2024 Rs. 23,80,000/- (Rupees
Ashok Sakat Rs. 2879124.00/- (Rupees | Bearing Flat No.601,6th Floor, B \}\;ing, Total Outstanding Twenty Three Lakh Eighty
2. Mr. Sanjana Twenty Eight Lakh Seventy | Sunanda Heights, Sr No.107/54/1, St No.|  ag On Date 9-Jan-2025 Thousand Only)
Ashok Sakat Nine Thousand One Hundred| 107/54/2, Motje.dhayari, Tal, Haveli, Dist. Eamest Money Deposit (END)
3. Mrs. Ashok and Twenty Four Only) Pune, Mh, India, 411041 Area| Rs.29,45,566 /- (Rupees Twenéy
Jayram Sakat "~ Bid Increase Amount | Admeasuring (in Sq. Ft): Property Type:| Nine Lakh Forty Five Thousand  |Rs. 2,38,000/- (Rupees Two
Prospect No —— - SR R Byjilt up_area, Carpet_area, Area_ad.| Five Hundred and Sixty Six Only) |Lakh Thirty Eight Thousand
L10346897) Rs. 25,000/- (Rupees Twenty| measuring Property Area: 530.00, 376.00, Only)
Five Thousand Only) 41151
1. Mr. Prathamesh | 10-May-2024 All that part and parcel of the propel 16-Jul-2024 Rs. 35,16,000 /- (Rupees
Pradeep Kadam Rs. 3581783.00/- (Rupees | bearing Flat no 709, Floor No. 7, Wing J, Total Outstanding Thirty Five Lakh Sixteen
2. Mr. Pradeep Thirty Five Lakh Eighty One | Violet, Khoni - Taloja Rd, Antarli, Dombivli As On Date 9-Jan-2025 Thousand Only)
Ramchandra Thousand Seven Hundred | East, Thane Maharashtra, India, 421204 - Earnest Money Deposit (EMD)|
Kadam and Eighty Three Only) AREA ADMEASURING (IN SQ. FT.):| _Rs. 38,74,852 |- (Rupees Thirty
3. Mrs. Prema ™ Bid Increase Amount | Property Type: Saleable_Area, Carpet | Eight Lakh Seventy Four Thousand |  Rs. 3,51,600/- %R“(%ees
Pradeep Kadam | —=IC_CIBASE BMOUIR__| Areq Property Area: 651.00, 397.00 (Area| Eight Hundred and Fifty Two Only) | Three Lakh Fifty One
}Pros ect No Rs. 40,000/- (Rupees Forty | agmeasuring420 sq. ft) Thousand Six Hundred
L10199012) Thousand Only) Only)
1. Mr. Aniket 18-Mar-2024 All That Part And Parcel Of The Propert 07-Jul-2024 Rs. 36,59,000/- (Rupees
Narsing Sonavane | Rs. 3254553.00/- (Rupees Bearin% Flat No 702, Building No A/4, 7t Total Outstanding Thirty Six Lakh Fifty Nine
2. Mrs. Swapnali | Thirty Two Lakh Fifty Four ~ | Floor, Building Known As Maa Vaishnavil  as on Date 9-Jan-2025 Thousand Only)
Aniket Sonavane | Thousand Five Hundred and | Park, Building No A/3, & Al4, Co-0p Hsg ————{Eamnest Money Deposit (END),
fPfDSPECt No Fifty Three Only) Soc Ltd, Situated At Village Katemanivali, | Rs. 36,32,062 /- (Rupees Thirty Six
L10140833) " Bid Increase Amount | alyan East, Tal- Kalyan, District- Thane, | - Lakh Thirty Two Thousand and Rs. 3,65,900/- (Rupees
o Lass AMOUM i\ “ingia, 421306 Area Admeasuring (in Sixty Two Only) Three Lakh Sixty Five
Rs. 40,000/- (Rupees Forty | Sq Ft):" Property Type: Carpet_area Thousand Nine Hundred
Thousand Only) gro;lj:er)ty Area: 485 (area Admeasuring 739 Only)
q. Ft.
1. Mr. Yogesh =~ |20-Feb-2024 All That Part And Parcel Of The Property 15-May-2024 Rs. 18,87,000 /- (Rupees
Kashinath Gunjal Rs. 2595929.00/- (Rupees | Bearing FlatNo 104 On First Floor, Building Total Outstanding Eighteen Lakh Eighty
2. Mrs. Pratima Twenty Five Lakh Ninety Five| Known As Aashaman Arpan , Constructed| A On Date 9-Jan-2025 Seven Thousand Only)

On Survey No 623/1/2, Old Survey No

358/1/2, Cts No 7211, Plot No 44, As Per|

Haveli District- Pune , Mh India, 410506,
Area Admeasuring é\n Sq. Ft): Pro;)ertg
Type: Carpet_area Property Area: 374.0
(areaAdmeasuring 554.96 Sq. Ft.)

Earnest Money Deposit (EMD){
Rs. 1,88,700/- (Rupees

Rs. 28,27,988 /- (Rupees Twenty
Eight Lakh Twenty Seven Thousand

ine Hundred and Eighty Eight One Lakh Eighty Eight
Only) Thousand Seven Hundred
Only)

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post
receiving of Section -14 order as per process laid down under SARFAES| Act and as and when physical possession will
necessary due-diligence in respect of documents and legality before partici

inau

be taken. Bidder shall do

ction pr ling:

Prospect No

1L10130983) Bid Increase Amount

1 Road, Nr Dhruv Residency, Vangani (W),

Borrower(s) / Demand Notice Description of the Inmovable | Date of Physical Possession Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset 30-Dec-2024 Rs. 14,49,000/- (Rupees
[Guarantor(s) 23-Mar-2024 Al that part and parcel of the property Total Outstanding Fourteen Lakh Forty Nine
1. Mr. Yogesh Rs. 14,39,642.00/- (Rupees | bearing Flat No. 306, Floor No. 3, Wing E, As On Date 9-Jan-2025 Thousand Only,
Mancj More Fourteen Lakh Thirty Nine | carpet area admeasuring 369 sq. ft,[ Qs 9n Date 3-Jan- Eamest Money Deposit (END
2.Mrs. Chanda | Thousand Six Hundred Forty | Saleable Area AdMesauring: 647 Sq.ft,| Rs. 15,98,670/- (Rupees Fifteen

Jawaharlal Kanojia | o Only) Vande Mataram Divine, Pashane Village| ~Lakh Ninety Eight Thousand Six Rs. 1,44,900/- (Rupees

Village Pashane, Taluka: Karjat, District:

Hundred and Seventy Only) One Lakh Forty Four

Thousand Nine Hundred

Stores g’rospect
No 816527 &
828107)

Bid Increase Amount
Rs. 25,000/- (Rupees Twenty|
Five Thousand Only)

Rs. 25,000/- (Rupees Twenty | Raigad, Maharashtra, India, 410101 Only)
Five Thousand Only)
1. Mr. Dnyaneshwar| 18-Sep-2023 All That Part And Parcel Of The Property 20-Dec-2024 Rs. 6,82,000/- (Rupees Six
Pandu Bhoye Rs. 638632.00/-(Rupees Six| Bearing  Shop No 354, 3rd Flr, Sr No Total Outstanding Lakh Eighty Two Thousand
I%'n“)a;é;[l?ﬂrglrla Lakh Thirty Eight Thousand é28/1, Klot goﬂd, RAoongte "Shgpping, As On Date 9-Jan-2025 Only)
Six Hundred and Thirty Two | Centre Apt, Beside Avira Ville Society, -
om0 | Gan s Ay, Gone N Fo T8, e S L SR R PR
3 A T Ridincrease Amannt | Makhmalabad Bus Stop, Makhmalaba in€ty Five |housan u Rs. 68,200/~ (Rupees
Enterprises | Bid Increase Amount _{ gz ¢ fgkhmalabad Shiwr, Tal & Dist.| - Hunred and Ninety Five Only) | gixy Eight Thoﬁsaﬁd Two
ff{gg?ﬁg&”" Rs. 20,000/ (Rupees | Nashik, Maharashira, India, 432004 Area Hundred Only)
7) Twenty Thousand Only) | Admeasuring (in Sq. Ft: Property Type:
Built_up_area, Land_area, Carpet_area
Property Area: 142.00, 101.00, 102.00
1. Mr. Santosh 23-Apr-2024 All That Part And Parcel Of The Property 27-Dec-2024 Rs. 14,52,000/- (Rupees
Gangaprasad Guptal Rs, 18,29,182/- (Rupees Bearing Flat No 403, C2 Wing, 4th Flr, C2 Total Outstanding Fourteen Lakh Fifty Two
éu'\;/)ltraS'Am Santosh | Eighteen Lakh Twenty Nine "{‘Ving,l I n|1pe0K Riversicli:)e, Village F\f\vsarg, As On Date 9-Jan-2025 Thousand Only)
N Thousand One Hundred and | Neral, Tal - Karjat, District- Raigad, "
3 Santosh Kirana | gighty Two Only) Maharashtra, India. 410101 Area| Rs.20,25,091)- (Rupees Twenty | Eamest Money Deposit (WD)}

Admeasuring (in Sq. Ft.): Property Type:
Carpet_area, Superfbuiltfugfarea
Property Area: 391.00, 587.00 (area
Admeasuring 567 Sq. Ft.)

Lakh Twenty Five Thousand and

4 Rs. 1,45,200/- (Rupees One
Ninety One Only)

Lakh Forty Five Thousand
Two Hundred Only)

3.Ramashankar | Thoysand Five Hundred

1. Mr. Mohd Yasin | 28-Jul-2022 Al that Eart and garcel of the prope 30-Dec-2024 Rs. 21,89,000 /- (Rupees
Ibrahim Shaikh Rs. 25,55,498.00/- (Rupees |bearing FlatNo.105 Area Admeasuring 3 Total Outstanding Twenty One Lakh Eighty
ZMFS-NaneeSn | Twenty Five Lakh Fifty Five [ Sq. Mirs.additionally the Apartmenthasan| A<’/ 'pate'. Jan-2025 Nine Thousand_Only)
Mohd Yasin Shaikh | Thoysand Four Hundred  |enclosed/open balcony of area - Earnest Money Deposit (END)]
3. Mr.Naushad Ninety Eight Only) admeasuring 4.90 Sq.Mtrs. and exclusive| Rs. 32,95,364 /- &Rupees Thirty
Yasin Shaikh Bid] A o board of area admeasuring 2.02 Sq.| Two Lakh Ninety Five Thousand Rs. 2,18,900/- (Rupees
gProsopect No Id Increase Amount | s 1St Floor, Bramha Heights, Survey|  Three Hundred and Sixty Four Two Lakh Eighteen
90903) Rs. 25,000/- (Rupees [ No.156, Plot No.7,8,9, Vilage Mamdapur Only) Thousand Nine Hundred
Twenty Five Thousand | Neral, Raigad, 410101, Maharashtra, India Only)
Only) (Area admeasuring 596 sq. ft.)

1.Mr. Ramashankar| 14-Sep-2022 Al that part and parcel of the property 31-Dec-2024 Rs. 12,01,000/- (Rupees
Ramlalit Tiwari Rs. 15,59,597.00/- (Rupees | bearing Flat no. 205, Floor No. 2, area Total Outstanding Twelve Lakh One

2. Mrs.Neelam Fifteen Lakh Fifty Nine admeasuring 286 sq. ft, Buiding No 6 s On Date 9-Jan-2025 Thousand Only)

Type C, Thakur Nagari, S.No.61/1/4/2

Ramlalit Twari O1g. | Njnety Seven Only) Vilage Pasthal Kashiba Vadi Near Sayali | Rs. 18,48,130/- (Rupees Eighteen |Eamest Money Deposit (EHD)
Prospect No - 1 Hotel & Mseb Office Tarapur Road Boisar |~ Lakh Forty Eight Thousand One | Rs, 1,20,100/- (Rupees
10105384) BRId I;cr:oaos/e (l'\qmount W) Mahrashtra 401501 Hundred and Thirty Only) One Lakh Twenty
s. 25,000/ (Rupees | (Areaadmeasuring 429 sq. ft.
Twenty Five Thotsand 9429sq.ft.) ThousandOOIne Hundred
Only) nly)
Date of Inspection of property [ EMD Last Date [ Date/ Time of E-Auction
18-Feb-2025 1100 hrs -1400 hrs | 20-Feb-2025 till 5 pm | 24-Feb-2025 1100 hrs.-1300 hrs.

>Pay Balance Amount.

Mode Of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and
pay through link available for the property/ Secured Asset only.Note: Payment link for each property/ Secured Asset is different. Ensure you are
using link of the property/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid

Terms and Conditions:-
1.

payment.

Helpline Numbers:@1800 2672 499.

10.
1.

N~

For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com wellin advance and has
to create the login account, login ID and password. Intending bidders have to submit/ send their “Tender FORM" along with the payment details towards EMD,
copy of the KYC and PAN card at the above mentioned Branch Office.
2. The bidders shall improve their offer in multiple of amount mentioned under the column “Bid Increase Amount”. In case bid is placed in the last 5 minutes of the

closing time of the auction, the closing time will automatically get extended for 5 minutes.
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land and all
otherincidental costs, charges including all taxes and rates outgoings relating to the property.

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with [IFL HFL.

6. Bidders are advised to go through the website https: /www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed terms and
conditions of auction sale & auction application form before submitting their Bids for taking partin the e-auction sale proceedings.

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflonehome.com, Support

8. Forany query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to 18:00 hrs between
Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical possession

within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

In case of defaultin payment atany stage by the successful bidder/ auction purchaser within the above stipulated time, the sale will be cancelled and the amount

already paid will be forfeited (including EMD) and the property will be again putto sale.

AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dispute in

tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

Place : Maharashtra Date : 20-01-2025

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of Tender/Auction,
failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Sd/-Authorised Officer, IIFL Home Finance Limited

IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
TESTAMENTARY AND
INTESTATE JURISDICTION
PETITION NO. 402 OF 2018

Petition for Letters of
Administration to the
Property and Credits
of Shri Shy am
Laxman Majethia
alais Sham Laxman
Majethla alias Shyam
Laxman Majethia
auas Shyam Laxman
Kharwa, Hindu,
Indian Inhabitant of
Mumbai,  married,
Occupation: Retired,
who was residing at
the time of his death
at Room No. 24, 1st
Floor, Blavia
Building, Sir Ratan
Tata Road, Tardeo,
Mumbai- 400034.
...Deceased

Rekha Jayesh Brahmania, Age
36 years, Hindu, Indian
Inhabitant of Thane,
Occupation: Housewife,
Residing at Room No. 101,
Pooj a Tanesha Apartment,
Achole Road, Gala Nagar, Near
Sadi Compound Nallasopara
(East) Thane 401 209, being the
married daughter of the
deceased abovenamed
...Petitioner

CITATION

To,
1) Jaswanti Shyam Majethia
alias Jaswanti Shyam Kharwa
(widow) Address Not Known
If you claim to have any interest
in the estate of the deceased,
you are hereby cited to come
and see the proceedings before
the grant of Probate, uwter of
letter of Administration.
In case, you intend to oppose the
grant of Letters of Administration
you should file in the Office of the
Prothonotary and Senior Master
a caveat within 14 days from the
service of this citation upon you.
"You are hereby informed that
the free legal services from the
State Legal Services Authorities,
High Court Legal Services
Committees, District Legal
Services Authorities and Taluka
Legal Services Committees as
per eligibility criteria are
available to you and in case, you
are eligible and desire to avail
the free legal services, you may
contact any of the above Legal
Services Authorities/
Committees." WITNESS SHRI.
DEVENDRA KUMAR
UPADHYAYA CHIEF
JUSTICE, at Bombay, aforesaid
this 16th day of December, 2024.
For Prothonotary and Senior
Master,

sd/-

Sealer

This 17th day of
December, 2024

Prabhu Velar

Advocate for the Petitioner
Office No.5, 3rd floor, Fountain
Chamber Building, Near Flora
Fountain Junction, Behind
ZARA Showroom, Fort,
Mumbai-400001
MAH/2484/2012072.

NOTICE is hereby given to the public at large
that we are investigating the title of KISHIN T.
GODHWANI of M/s. Shiv Om Construction
(“said Owners”) with respect to the Property
more particularly described in the Schedule
hereunder written.

The said Owners have represented that the
said Owners have availed loan on the said
Property in favour of the Indian Bank (“said
Bank”) vide Deed of Mortgage dated 2nd
December, 2014 executed by said Owners
(Mortgagor) and Indian Bank (Mortgagee)
and duly registered with the office of the
Sub-Registrar of Assurances at Andheri- 4
Serial No. BDR- 15-10039/2014.

Any person(s) save and except the said
Bank having any direct or indirect, written or
oral, share, right, title, benefit, interest,
claim, objection and/or demand of any
nature whatsoever against, in to or upon the
said Property as set out in the Schedule
hereunder written or any part thereof
including in any transferable development
rights (TDR), floor space index (FSI) or any
built up areas constructed and/or to be
constructed on the said Property or any
part/portion thereof by way of sale, transfer,
exchange, lease, sub-lease, agreement to
lease, assignment, encumbrance,
mortgage, charge, lien, partnership,
inheritance, bequest, succession, gift,
maintenance, easement, trust, tenancy,
sub-tenancy, leave and license, care-taker
basis, occupation, possession, family
arrangement, settlement, contracts/
agreements, development rights, joint
development rights, development
management agreement, joint venture,
option agreement, allotment, booking,
barter arrangement, guarantee, covenant,
trust, wakf, maintenance, easement, right of
way, reservation, lis-pendens, beneficial
interest, relinquishment, partition, power of
attorney, pledge, loans, advances, order or
decree or direction or order of any court of
law or any other statutory or adjudicating
authority or arbitration memorandum of
deposit of title documents, security or
otherwise howsoever, are hereby required
to notify the same in writing along with
supporting documentary evidence to the
undersigned at 204-B, 2nd floor, “Hallmark
Business Plaza”, Near Gurunanak Hospital,
Bandra (East), Mumbai — 400 051 , within
14 days from the date hereof, failing which
any such right, title, benefit, interest , claim
and/or demand in/qua the said Property has
been waived and/or abandoned and no
such right, title, benefit, interest, claim
and/or demand exists and objections if any
and the same shall be considered as
waived and/or abandoned.

THE SCHEDULE ABOVE REFERRED TO:

(Description of the said Property)

All those pieces or parcels of landbearing
Plot No. 82, CTS Nos. 521 admeasuring
464.6 sq. mtrs CTS No. 521/1 admeasuring
11 sq.mtrs. of village Juhu Taluka Vile Parle
in the Registration of Mumbai Sub District
together with Commercial Building
comprising of Basement, Ground Floor,
Mezzanine Floor and 1st to 5th Floor for
Hotel user, situate, lying and being at Juhu
Church Road, Juhu, Mumbai- 400049 and
bounded as follows:-

On or towards East:-12.20 mtrs Juhu
Church Road

On or towards West:-CTS No. 524/CTS
No.520/1

On or towards North:-Balraj Sahani Marg
On or towards South:- CTS No. 523/CTS
No. 522

Dated this 20th day of January, 2025
For M/s. Law Origin

SD/-
Partner
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PUBLIC NOTICE

Notice is hereby given that my client, Mr. Bharat Suresh Samant,
is the owner of the premises situated at Apartment No. 6, 3rd
Floor, Riverside Condominium, Boat Club Road, Pune-
400001. The original Deed of Apartment related to the said
premises which is dated 27th April 1987, and is registered at the
office of Joint Sub Registrar Division 2, Mumbai District, bearing
registration no. BBM/1658/87, has been misplaced.

A First Information Report (FIR) has been filed with Byculla
Police Station under FIR No. 3035/25 dated 07.01.2025.

Any person who may have any claims, rights, title, or interest with
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